REGINTERED S Al
CHETOMY, EXCIRE & SERVICE TAX APPELLATE THIDUNAL
QLD BED BUILTRING, 35M G Marp CIVIL LINES, ALLAHABAL

[heted: 3941231 S
Tu
Aupacllazst an per address i able belew
Respondent o per ablress in slele el
Final Grder No, AF THTT2018- dated  O11072015
[ directed wo nznsmit heeewsth o certified copy of arder pressed Dy dhe Tritwinal under seciion 35-CU8) of e
Centrab Excise apd Sabl Avl, 1944, H e ,F
e o AW

;{?j %mtt. Hepisirur

r

Applivalion  Appeod Mame and Address of Apoellang

IASE500/Z0LASM HANA ROLELING MIELS PYT LA
HANA CHOWI, BYE FASS
R4, MUZATFFATNAGAR{TIT}

g » COT MEERENT T
1'\;.1;;“ andt f‘ddm‘“‘ MAGAL FANDEY HAGAKR
o Respondent OPI €08 LNIVERESTY, MEERUT |

Ciher Appellangs and Respondents 45 Der ATMexurs
Copy To
Iadvocatels] S Consulianrisy M. RINKEALRGRAADY
B2- MESSION COMPOLUND
SAHARANPLHE, U

4 Bor Assuriolion, CTSTAT Dethi

& {hirectir Pulilicatrons, Custome, Exeise. 1P Estale, Delhi

o hits Centex Pubticatives P Bael, 1512485 Blishn Fituneh Marg, Wew Deili-3

7 Company Law Enselime of Indin Tl 1al, DeE ol s 3t Vailkmans Steset, T. Nagas, Chonnei-17
B Tesinpan Allied Service Ty, Lid,, 59003, Pew Bohtak Besd, Mew Delhi- L LON0S

9 Easy Service Tk Caliee Dot Corm 1L Lk, 4074, bseon Malk, Sstellite Road, Ahmedabad- 13

M1 LAWEORLE Advisers el Lad, LAW House, 1-8, Secior- b0, Favidahad 127003 (Haryana)

11 Tasindintinbine.com Pui bid,, 2nd Floer, Yasanl Avcade, Vasant Bunp, Mew Sl — 110070

12 Mark Frofessiongd Seevices 1t Lid., 108, Brerear Block, Aditva Englave, [ydeiabad - 38

1Y The [CTA] sacicty, 52, Napajuass FHIE Pusiapuita Hyderabsad - 5008082
14 CFLR. 18 CHhee Copy 16 Gusrd File

Asstt, Reglstrar
Regionat Beneh, Allahahnt




IOC/f 0O, ToNYIaEs }fvuj:{)

AT

BT 10 ¢ INIWIANNONDYd B SNIEvIH 30 31IVd

{IwI210NC0) H3FWIW AHYHANOHD TINY "8l 319.NOH

WYHOD

wzwedag aul so) (Y Q) (Y GG Jewiny edig LS
{5} jue|pddy 2u Joj "APY BI04y LY S

A2NYEYEddY

(S) ENIUNODSTY

1 ILIB9W ‘BSIDXT (RIIUSD) JO ISUO|SSIUIWOD

SNSYIA

{SIANVTI3ddY _
DI 1A St BulIDyg BUEY S/

' : S0y
\"’6 [eluaLtitiedact 8L 01 PEIR|IDIAD 8 0F 5| FApO JoYERyM

LiAapug ayy o
Adhod J1ey oYy neg O} FBUSIM ARSI SIH IoYNEM

™M

- 470U 10 130dRd aAHRIOUINE AUR ut
uoneoHand 494 76T ‘s2Iny (MpRooud) 1¥ES3D
Bl Jo 27 o)y IDDUN PASEAj DG PINOLS 1 BBYM CF

EZEGT 'sa|ny {Danpeoosg} Leisid
auy Jo 27 amy J3d Sk wonesngnd 304 2pg Y
485 OF pano][e 0q ARl s1danday sSald JAdeyMm I

{IvIDEane) H3gWIW ‘AUVYHAADHID TINY "3 379,NOH

rmdneuf)s pue jeaotdde 1od

IO X21°S g 950X [R43UaD) {s|eaddy) JauoissruwioD Ad passad
PIOZ PO 7T BRIEP TOZ/-LdW/ ddy/3D-62 0N W/O 0 0o Bussiy

v1/08 TSN EELGCARE

GVAYHY 1 TY 7 HONIH TWNOIDIH
MENNSIYY ILVTIHd4Y XYL 3DIAYIS ONY FSIIND "SHOLSND FHL NI




g

Fox. Appeal Mo F5500:44

Per Mr. Anil Choudhary

The Appellant, M/s Rana Rolling Mills Pvt, Ltd,, is in Appeal
against Order-in-Appeal Mo, 28-CEfAPPL/MRT-1/2014 dated
22.04.2014 passed by Commissioner {Appeals) Central Excise & 5.Tax,
Meerut 1. J
2. Brief facts are that the due date for payment of duty for the
month of December, 2011, was January 5, 2012. The Appellant made
e-payment on 19.01.12 for the total amount of Rs.2,31,588/-. It is
further case of the Appellant that there was a problem in the Internel
and other adaptability problem, being comparatively new to the e-

payment systerm, error occurred in the break-up of the Chalian as

faliows .

SI. | Actually Deposited in | Amount | 1o be deposited in | Amount

No. | Head (/s Head (Rs.)

i. Basic Excise duty ZTIZ*:GEEI}~_ ‘Baslc Excise duty E,GG,DDDFMP

R r“ﬁﬁﬁr‘lgﬂr;mg{fuuuHun Ceny 1588/ Pebirary Educalion | 20,000/

{pss

3 Secondary & Higher | 2,040,000/ | Secondary & Higher | 10,000/-
Education Cess s Education Cess

i, Othear Receipts 10,000/ Other Receipts i 1588/

T Total 231588 /- 231588/ -

to the Range Office by addressing a leiter Lo the Assistant
Commissioner dated 23.01.2012 for allowing rectification for the break
up in the payment as noticed hereinabove. Without any reply to the
Appellant far the said rectification as prayed far, & show-cause notice
was issued taking note of the mistake committed thereby demanding

duty short-paid Rs.1,98,412/- ( Rs,1,80,000/- + BED + Rs.18,412/-
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4 Iov. Appeal No 33500714

advising the Appellant properly and confirmed the demand in hot
haste. In this view of the matter, 1t ts prayed that the appeal be
allowed with direction tg the authority to allow the rectification
application as prayed for.

6. The id. D.R. for the Revenue, relies on the impugned order and
prays for dlemissal of Appeal.

7. Having heard the rival contentions and perusal of records, I find
that whatever mistake had aecurred in depositing of taxfduty is due to
inadvertence and not @ C8se of deliberate mistake commitied.
further, 1 take judicial notice that the e-payment procedure was made
applicable to small assessee, sometimes during the year, 2010 &
2011, Thus, the impugned order 18 set aside, 1 further direct the
Chief Accounts Officer, Central Exclse Commissionerate, Meergt I, L0
make the rectification as prayed for Dy the Appeliant vide their
Representation dated 06.03.2014 within 2 period of 30 days from the
date of receipt of this Order. 1 further direct the agpellant a5Sessee Lo
appear with & copy of this order and their Representation dated
06.03.2014 along with other supporting documents belfore  the
concernad Chlef Accounts Officer o facilitate the rectification. The
Chief Accounts Officer, on completion of rectification, shall give
intimation to the Appeilant.

B. Appeal is allowed with dlrection as indicated above.

{Dictated and pronounced in the open Court)
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MEMBER (JUDICIAL)
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